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AT HYDERABAD

O.A, 935/95,

R.

1. The Unien ef India, Rep.by i
its Secretgary,Min.ef Defence,
Dept. of Defence Frejucts,

4.

Venkata Reddy

Vs

New Delhi,

. The Geperal Manager,
.Ordnance Factery Praject,
Yeddumailaram, Medak District.

The Ordnance Factery Beard, ;

Rep.by its Secretary,
Ordnance Fictery Beard,
30/A Auckland Bead,
Calcuttg. :

V.V.Shyam Prasad.

Counsel fer the Applicant

Cwunéel far the

Respondents

CCRAM:
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«». Applicant.

.. Respendents,

Mr. Y.Jagan Mehan

‘Mr, N.R.Devaraj,Sr.CGSC.

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)

&,.

AN

'IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
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Oral Cr@er (Per Hem'ble Shri R.Rangarajan, Member (Admnm.)

Hezrd Mr. Y.Jagern Mehan, learmed ceuncel fer the

applicant and Mr, N.R.Devaraj, learned ceunsel fer the respendents,

2. The applicant ig eme ef the 25 capdidates empanelled
fer the pest ef Turrer umder R-2. The applicant was spansered
by the empleyment cxdhange fer emparelmemnt of Turmer and ep the
basis ef the selectien,he was empanelled and it is ststed that
his turn %E)hhm 4th in the seni@rity ef the empapelment list.

None eof the applicants whe were empanelled were app&imtédgégj
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expected, vacancies/net materialised.ltle represented for his
RS ' et nies
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app@iﬂtmenﬁﬁgh his turr as per the list ef empanelment by his
representatien gited N#l (Page-23 ef the OA). He had alse given
ﬁ;;;;;iﬁnetice in this cemnectien dated 10-12-94 (Page-25 of the CA)m
But it ishgtated that no reply has been received'to thésefrepre-
septatiens.

3. This CA is fiied praying fer a directien te the

respendents te sppeint him ferthwith{ as per Hhis semierity

and grarting him ether cemsequential benefits,

4, The main cententien ef the applicant(/are ;s féllews:-

éh R=-4 wags appeinted as Turner even theugh the select

parel is available fer apreintment igﬁerimg the applicant herein

T Ty

which is igainsta(iQIéé;___L;fi:fjfih The epplicant‘'s mame has
been deicétcd ff@m the empleyment exchange live rells on‘the

basis ef the latker writfeh by the respendemts stating that he

has been gelected fer the pest @f Turner.iigp fhe pesting of R-4
against the existing [;:)vacaacies is net in erder as the existing

vacancies have te be filled emly by emparelled candidates.
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5. Irn the reply it is stated that R~4 was taken as a

Trade Appreptice under the Apprentice Act, 1961 with effect
frem 2-4-94, He was given specislised training snd was designated

acs Turner (SS)., Frem the effice Order Ne.797 dated 22-4-94(Page-14

| of the 0A) it is seen that the pay scale in which R-4 ywas appeinted

is Rs,800-1150/-. 'This scale is fer semi-gkilled categery. Hence
if R-4 is appointed te the seml-skilled categery, the applicant
can have ne grg#evance as he was selected fer the skilled categery.
Hewever we ceuld net ascertaim the rature ef the specizlised
trairing frem the learned stanrding ceunsel fer the respercents
which pecesgsitated pesting ef R~4 when a panel fer appoinfmenf

ip the skilled categery is available. Even R-4 wgs net present
inspite ef the receipt ef the netice amd herce the case wzs te

be hesrd exparte, Hewever I feel that when a panel fer skilled
categery is available, the candidates in that panel ceuld have

been asked whether they are willing te accept the pest in the

V‘Semi-skﬁlled categery and if there is respemse te that, ene ef

the sepier mest velunteered candidetes for semi-skilled categery

could have beer pested against this pest instead of taking R-4.
In any case I de net prepese te give any directien fer setting

acside the appeintment ef R-4 fer rezsens stated in the later

-paragraphs. In my epirien the respendents have slipped in this

matter irn regard te the appeintment of R-4 witheut analysing A

iﬁplicatiea&of that appeintment,

6. The respondents further state that tﬁey have net

advised ﬁhe District Empleyment Officer, Satga Reddy District
requesting him te delete the name ef the applicint frem the live
régiste§ ¢f the Empleyment Exchange. On the ethef hand, the learpedmm
i ctandirng ceunsel submits that the District Empleyment efficer

was requested teé retain the name of the applicants inrcluded in the
skilleé panel till they are appeinted. In view eof this; there is 1)
need te further ge imte the cowntentier &f the applicant. Hewever,

te make sure, the respendents may ence again wfite te the District
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Empleyment Cfficer regarding retentien ef the name ef the applicant
(i the live register of the Empleyment Exchange and alse te spenser
him te otherorgamisations as ana when they are called fer in

accerdance with rule in view ef the fact that the applicant is

net yet appeinted.

7o The lesrned starding ceunsel fer the respondents new

‘submits thot the life of the panel fer the pest eof Turner issued

en 5-2-92 is ipdefinite and this penel will net he scrapped until

all the selected candidates ip that parel sre abserbed as Turners

ip the future vgcencles. He further submits that the abeve assurence
was alse given in OA.Ne.850/94 decided en 29-7-94. In view of this
assurapnce, the éb@ve referred OA wgs dispesed ef witheut any erders.
That pesitien helds geed ip this OA alse., The applicart, in view

ef the abeve submissiens ef the learned standing ceursel fer the
resgomdents, need net have sny apprehensien thet his case fer

sppaintment fer the pest of Turner will ge by defgult due te the

passage of time.

8. In view ef the abeve assurance given by the learned

counsel fer the respendents imn pars supra there is ne further

directien mecegsary in this cemnectien., The applicatien is dispesed
of neting the submissiers ef the respendents that the panel

i published en 5-2-52 shail net be gerapped till a1l the candidates

{ empénelleé‘in thét list are appeinted te the pest ef Turmer ip

their turem and pe fresh recruitment will be iritiated for appeintment

te the pest ¢f Turner until the panel is exhausted. Ne cests.
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(R, RANGARAJAN)
MEMBER (ADMN. )
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Dated : The 9th Sep. 1926, /ﬁwﬂa@' ]
(Dictated in Open Court) , v oLy
| Dt ey [T
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Copy Le:-

1. The secrétary, Min. ef Dafence, Degt. of DNefance
Prejects, Unien ef India, New Delhi,

2+ The Capn=aral Mansger, Orénence Factery ﬁroject, Yediﬁmailaram

mdsk District,

3. The Secretaf‘, Nrénance Factery Beard, 30/A Aucklane
Read, calcucta. - _

4, One cepy ts Sri. Y.Jagah Mehan, Advecate, CAT, Hyd,

5. One ceey te Sri. N.R.Davaraj, Sr. CGSC, CAT, Hy#.

. On= C.py-tﬂ Library, CAT, Hys,

7. One spare cewy.
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